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The Minister of Law aDd MiDIster 
of C~DIIIHIIIi .. tioDs (Shrl A. K. SeD): 
(a) The work of delimitation or 
constituencies in Uttar Pradesh is 
likely to be taken up by the Deli-
mitation Commission in August, 1964. 
The Commission has yet 'to receive 
some maps and statistical data from 
the State. 

(b) The work of delimitation has 
been completed in States of Kerala 
and Madhya Pradesh and in the Union 
Territories of Goa, Daman I\Ild Diu 
and Pondicherry. 

(c) The Delimitation Commission 
expects to complete the work of deli-
mitation Of constituences in all states 
and Union Territories by the end ot 
1965. 
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Shrl Bari Vialmu Itllmath: Now 
that the work has been completed in 
respect of the State of Kerala, can the 
House take it that the stage is beiDa 
set for the general elections there 
next year, or Is the matter still in • 
state of 1I.UX? 

Shri A. It. SeD: That is a di1feren' 
question. 
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Shri IIari Vishnu Kamath: Why ill 
it a different question? Why it is being 
evaded. 

Mr. Speaker: "nlis is about delimi-
tation only. A separate question might 
be put. 
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Sbri A. p. lain: When this BiD 
carne up for discussion, I had given 
notice of an amendment that a sort of 
rotational system be followed, li.e., 
cOnstituencies reserved now may not 
be reserved in future, and some sort 
of undertaking was given ·by the hon. 
Minister. May I know if that conside-
ration is lbeing kept in view in demar-
cating the constituencies? 

Shrl A. K; Sen: I cannot say off-
hand anything about that. I do re-
collect this matter having been con-
sidered in the House and that Shri 
Jain had made certain suggestions. 
I would request him either to ad-
dress' me a letter On that or put a 
separate question. 

Sbri D. C. ShanDa: May I know if 
in the ultimate delimitation of con-
stituencies the present incumbents of 
tbose constituencies will be consulted, 
aDd if 110, at what stage and about 
what time? 

Sbri A. K. Sen: I think the proce-
dure followed by the Delimitation 
Commission is fairly well known, and 
every interested party, I think, is 
dven • hearing. .A:fter the draft pro-
posals are put out, whosoever wants 
to make any 5Ubrnission on that 
either for or against is given a hearing. 
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Sbri II&l'ish CbaDdra Mathur: OIl 
this So many questions have arilIIen 
and views have been expressed which 
are of general interest and can serve 
as guide lines. So, may I know w:he-
ther the Commission, before going mto 
the delimitlttion of the various Gon-
stituencies, has itself examined all 
these questions and come to certain 
GonGlusions regarding the guide lines 
to be followed uniformly all over, and 
if so, what are those? 

Sbri A. IL Sell: & far as I know, 
they take the States one by one, and 
the same principles are followed 
with regard to the delimitation ~ 
constituencies so far as general appli-
cation is concerned, namely the popu-
lation figures or the particular consti-
tuency, changes, if any, since the last 
delimitation, and then needs, if~. 
for reorganisation of existing consti-
tuencies, having regard to the chan-
ges in population which have taken 
place. 
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Shri A. K. Sen: The Act has pro-
vided fOr certain statutory considera-
tions with regard to that. 
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8Iui Buta SiD&'h: May I know whe-
ther the Commission proposes to issue 
some questionnaire to collect infor-
mation or suggestions. 

SjJrl A. K. Sen: I think they do SO 
in certain cases where they think it 
necessary. 

Khetri Copper Project 

+ r Shri Barish CIWHIra 
Mathur: 

-In. ~ 8hri Bameshwar Tauda: 
I Shri Dhaoa: 
l Shri BisbaDclwuler Seth; 

Will the Minister of Steel, Mines 
and Reavy Engineering be pleased to 
state: 

(a) whether the availability of 
credit for the Khetri Copper project 
in Rajasthan has be~n located and it 
80, the amount and the source for the 
credit; and 

(b) the steps being taken to expe-
dite the completion of the Project? 

The Parliamentary Secretary to the 
Minister of Steel, Mines and Beav} 
Engineering (Sbri Thimmaiah): (il) 
An application was made in Sevtem .. 
er, 1963 to the Export Import Bank 
of the United States of America tor a 
loan of Rs. 9 cror~ for meeting thE! 
foreign exchange cost of the K..'letri 
Copper Project. The application is 
under consideration of tbe Bank. 

(b) Every effort is being made to 
complete the project as early as pos-
sible. 

Shri Barish Chandra Mathur: Dur-
ing the last year we received 50 per 
cent tied loans and 50 per cent untied 
loans as foreign assistance. Again this 
year, we got 60 per cent. Only yes-
terday. tne hon. Finance MinL.ter 
stated that there was a considerable 
amount of non-utilisation because 
the projects were not complete in 
themselves and there was no other 
reason. May I know how he ex-
plains that this proje~t which is be-
ing given top priority could not get 
any? 

The I\lIlnlster of Steel, Millet! ... 
Reavy Eqiaeering (Shri C. Subra. 
manIam): As a matter of 'tact thil! 
project has been beror~ the Finance 
Ministry and also the Government 
genera!ly fOr the purpose of imple, 
mentati?l:_ We have been asked to 
apply to the Exim Bank and if tihe 
Exim Bank is not prepared to advance 
loan; the AIR organisation is pre-
pared to advan<!e loan and it has been 
intimated to the Exim Bank also_ We 
expect that the aid would be avail 
able. 

Shri Barish Chandra !llathur: Il is 
stated that the application wa3 
made in September. It has taken 
considerable time. What are the main 
issues over which discussion is yet 
taking !place and which is yet to be 
conC"luded? 

Shri C. Subra.manJam: They had to 
send a team here to examine the 
possibility of this project and it has 
been examined and the report had 
already been submitted. Therefore. it 
is a matter of routine n"w. In addi·· 
tion to that we are alsc considering 
the feasibility of changinr the proce38 
to be adopted for the sroelting at 
copper so that the ecc"c.mics might 
improve. That decision I have recently 
taken with regard to process of sm~l­
ting. 

Shri Sham Lal Sara!: In view of 
the shortage of non-ferrous metals in 
the country, particularly copper, may 
I know whether the Government is 
prepared to do away with asking fo? 




